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Sri T.S. Pandey lsarned counsel for the
applicant states that the O.A. may be dismissed as
withdrawn. Sri D.C. Saxena, learned counsel for the
respeondents submits that the O.A. deserves to be
dismissed on merits with co$t, in view of the fact
that the applicant has made incorrect statement. Ve
are not pursuaded te ge inte the question sought by
Sri D.C. Saxena, learned counsel for the respendents.
We are not inclined te dismiss the O.A. on merits.
The instant O.A.,in view of the statement ef Sri
T.S. Pandey learned counsel for the applicant,is
dismissed as withdrawn. &l pending Misc. Applications
are reject®d- having rendered infractuous.
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